FORM A
PUBLIC ANNOUNCEMENT

Regulations, 2017)

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

'
FOR THE ATTENTION OF THE STAKEHOLDERSOF SIL TRANSMISSION

(RAJASTHAN) PRIVATE LIMITED

NAME OF CORPORATE PERSON

SIL TRANSMISSION (RAJASTHAN)
PRIVATE LIMITED

DATE OF INCORPORATION OF CORPORATE PERSON

20-12-2006

AUTHORITY UNDER WHICH CORPORATE PERSON IS
INCORPORATED/REGISTERED

Registrar Of Companies Ahmedabad

CORPORATE IDENTITY NUMBER / LIMITED LIABILITYIDENTITY
NUMBER OF CORPORATE PERSON

U40100GJ2006PTC049608

ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE
(IF ANY) OF CORPORATE PERSON

C

Registered office: Office No. 611, 6
Floor, Sun Central Place, SP Ring Road,
Near Bopal Ambali Cross Road,
Ahmedabad - 380058

Principal Office: C-6, Phase 1, Liberty
Co-operative Society North Main Road,
Koregaon Park, Pune, Maharashtra,
India, 411001 ’

LIQUIDATION COMMENCEMENT DATE OF CORPORATE
PERSON

17-01-2026

PO

NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBERAND THE
REGISTRATION NUMBER OF THE LIQUIDATOR

Uday Shreeram Sakrikar

303 Rahul Vihar A,Lane Nos 8,
Dahanukar Colony Kothrud Pune 411038
Email:ipudaysakrikar@gmail.com
Process Specific:

| Registration Nos: IBBI/IPA-001/IP-

P01230/2018-19/11927

AFA Nos i
AA1/11927/02/300627/109014, valid till
30.06.2027

16-02-2026

Notice is hereby given that the SIL T
has commenced voluntaryliquidation on 17-01-2026.

LAST DATE FOR SUBMISSION OF CLAIMS

—

RI?NSMISSION (RAJASTHAN) PRIVATE LIMITED

The stakeholders of SIL TRANSMISSION (RAJASTHAN) PRIVATE LIMITED are hereby
called upon to submit a proof of their claims, on or before 16-02-2026, to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.




Submission of false or misleading proofs of claim shall attract penalties.

. (‘a A
Name and Signature of the Liquidator:

Uday Shreeram Sakrikar

22-01-2026 Pune :
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POONA DAL AND OIL INDUSTRIES LIMITED i il bl b
CIN: L15313PN1983PLC070263 Wb ool Vool PO
Regd.Off: E/2 MIDC, Kurkumbh, Tal - Daund, Dist - Pune - 413802 — BORRENE
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EXTRACT FROM THE STANDALONE UNAUDITED FINANCIAL RESULTS
FOR THE PERIOD ENDED 31° DECEMBER, 2025

(T In Lakhs)

3 Months | 3 Months | Preceding 3| Nine Months| Preceding | Previous
Ended Ended Months. Ended Nine Months|  Year
Particulars 31.12.2025 |30.09.2025| Ended 31.12.2025 Ended Ended
31.12.2024 31.12.2024 | 31.03.2025
Unaudited | Unaudited| Unaudited | Unaudited | Unaudited | Audited
1. Total Income From Operations (net) 360054 | 340454 | 31837 1056952 | 1141486 | 14.720.01
2. Net Profit / (Loss) from Ordinary activities before tax| 63.69 3583 45.15 126.70 108.67 184.29
(before extracrdinary items
3. Net Profit / (Loss) from Ordinary activities after tax 4569 2633 3515 9170 BOGT 13429
{before extraordinary items
4. Net Profit [ (Loss) for the period after tax 45.69 26.33 3515 .70 B0.67 134.29
(after extraordinary items)
5. Total Comprehensive Income for the period after tax|  45.69 26.33 35.15 91.70 8067 13429
(after extracrdinary items)
6. Equity Share Capital 570.80 570.80 570.80 570.80 570.80 570.80
7. Reserves (excluding revaluation reserves as shown - - - - - 511733
in the balance sheet of previous year)
8. Eamning Per Share (Rs.)
(Face Value : Rs. 10f-each) (Not Annualized)
Basic 0.80 0.46 0.62 161 14 2.35
Diluted 0.80 0.46 0.62 161 141 235

Note: The Above is an extract of the detailed format of the statement of standalone unaudited quarter and Nine Months ended
financial results filed with the stock Exchanges on 21st January 2026 filed with the Stock Exchanges under Regulation 33 of
the SEBI( Listing Obligation Disclosure Requirements) Regulation,2015. The full format of the aforesaid Financial Results
are available on the website of the stock exchange www.bseindia.com

For and on behalf of the Board of Directors
Sd/-

Sujit D. Parakh

Chairman & Managing Director

(Din No. 00067011)

Place : Pune
Date : 21" January 2026
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THURSDAY, JANUARY 22, 2026

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

POSSESSION NOTICE APPENDIX IV
(SEE RULE 8(1)) FOR MOVABLE PROPERTY

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, hav-
ing its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070, under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers
conferred under Section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued a Demand notice dated 08-10-2024 calling upon the Borrowers
1) SHIV ASHISH DENTAL CARE 2) ASHISHKUMAR ARVINDKUMAR NAYAK having
Loan Account Number HCFAHMMLN00001029385, HCFAHMMLN00001018425 to
repay the amount mentioned in the notice being Rs. 43,29,782/- ( Rupees Fourty
Three Lakh Twenty Nine Thousand Seven Hundred Eight Only)/- as on 08-10-24
together with interest thereon, within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under sub-section (4)
of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (En-
forcement) Rules 2002 on this 20th day of January of the year 2026.

The borrowers in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
UGRO Capital Limited for an amount of being being Rs. 43,29,782/- ( Rupees
Fourty Three Lakh Twenty Nine Thousand Seven Hundred Eight Only)/- as on 08-
10-24 together with interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

SCHEDULE OF THE SECURED ASSET(S):

HDFC Bank Ltd., 1st Floor, Aakansha Building, 10 - Vijay Plot POSSESSION NOTICE

Corner, Gondal Road, Rajkot - 360001 (Gujarat). Mo:- 9427727807

N HDFC BANK Appendix-1V, Rule 8(1)

Whereas, The undersigned being the Authorized Officer of the HDFC Bank Limited under the Securitisation and Reconstruction of Financial
Assets and Enforcement of security Interest Act, 2002 and exercise of powers conferred under Section 13(12), read with Rule 9 of the
Security Interest (Enforcement) Rules, 2002, issued Demand Notices to the Borrowers mentioned herein below to repay the amount
mentioned in the notice, within 60 days from the date of notice/service of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrowers and the public in general that the undersigned
has taken Physical Possession of the properties described herein below on below mentioned date in exercise of powers conferred on him
under Section 13(4) of the said Act read with Rule 9 of the said Rule on below mentioned date.

The Borrowers/Guarantors/Mortgagors in particular and the public in general is hereby cautioned not to deal with the properties and any
dealings with the properties will be subject to the charge of the HDFC Bank Limited for amount mentioned below and interest & expenses
thereon until the full payment.

Date of Demand Notice & 0/S | O/s Amount & as on

Sr Name of Borrower (s) Dues dt.
(1) KISHAN OIL INDUSTRIES - PARTNERSHIP FIRM THROUGH ITS PARTNER 01.05.2025 & Rs. Rs. 1,56,42,242.47/-|
NILESH VITTHALBHAI SHERA (2) NILESH VITTHALBHAI SHERA (3) 1,56,42,242.47/- (Rupees | as on 29/03/2025

VASANTBHAI HANSARAJBHAI SHERA (4) SURESHBHAI VITTHALBHAI SHERA |One Crore Fifty-Six Lakh Forty
(5) ISHVARBHAI HANSARAJBHAI SHERA Two Thousand Two Hundred | pate of Possession -

CURRENT ACCOUNT-RETAIL BUSINESS BANKING LOAN A/C N0.50200051204530| Forty Two and Forty Seven 20.01.2026
& 50200051371255 BBG-WCTL-GECL EXTN LOAN A/C NO. 452842146 Paisa Only) as on 29/03/2025

DESCRIPTION OF IMMOVABLE PROPERTY - ALL THAT PIECE AND PARCEL OF IMMOVABLE INDUSTRIAL PROPERTY KNOWN AS|
“KHEDUT OIL MILL” ON PLOT NO. 13, ROKADIYA PARA, NEAR TRI MANDIR, NEAR RAVI INDUSTRIES, LILIYA ROAD, AMRELI AND
ALSO SITUATED ON REVENUE SURVEY NO. 334 PAIKI OF PLOT NO. 13 HAVING TOTAL AREA ADMEASURING 671-41 SQ MTS AT,
ROKADIYA PARA, AMRELI & BOUNDED AS UNDER: EAST : LAND OF PLOT NO. 34, WEST : ROAD, NORTH : ROAD, SOUTH : LAND OF
PLOT NO. 20

Date : 20/01/2026 Sd/- , Authorised Officer

S.No. Model Make Invoice No.

Place : Amreli For HDFC Bank Ltd.
Registered Office: 27 BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai - PU B LI c N OTI CE
kotak 400 051. (Corporate identity No. L65110MH1985PLC038137). Regional Office, Kotak
0 Mahindra Bank Ltd., 9th Floor, B-Wing, Vivaan Square, Jodhpur Cross Road, Satellite, FO R AU CTI 0 N

Pl I vy En Ahmedabad, Gujarat — 380015, Contact No : +91 9429919818,

Email ID: punit.makhecha@kotak.com.

CUM SALE

1. | DENTAL DMLS MACHINE WITH NITROGEN |LABHESVAR LASER| 202306021

GENRATOR AND SPORT CUTTER MACHINE|  TECHNOLOGY.
9 1, DENTAL CAD CAM SYSTEM 5AXIS  |LABHESVAR LASER | 202209031
(FULL SETUP) DENTAL SCANNER DEN- | TECHNOLOGY.

TAL FUMANCE VECCUM CLEANER AIR
COMPRESSOR, 2 ORTHO ALIGNER

Place: Gujarat
Date: 22.01.2026

Advertisement giving notice about registration under Pari | of Chapter XX
[Pursuant fo section 374(b) of the Companies Act, 2013 and rule 4{1) of
the Companies (Authorized to Register) Rules, 2014]

1. Notice is hereby given thal in pursuance of sub-section (2) of section 366 of
the Companies Act, 2013, an application is propased to be made after
Twenty-one days hereof but before the expiry of thirty days hereinafter to the
Registrar al Central Registration Centre {CRC) that M/s. GEMS MASTER
BATCH a Partnership Firm may be regisiered under Part | of Chapter XX of
the Companies Act, 2013, asa Company imited by shares

2. The principal objects of the company are as follows

To carry on the business of manufacturing, producing, processing,
farmulating, blending, compounding, packing, buying, sefling, imporing,
exporting and trading of all kinds of plastic masterbalches, colour
masterbalches, additive maslerbalches, filler masterbalches, polymer
compounds, plastc granules, resins, pellets and compounds, including but
not limited to PP, PE. HDPE, LDPE, LLDPE, PET, PVC, ABS, PS, nylon and
other engineering and commodity plastics, and to deal in raw matenals,
additrves, pigments, Wlers, chemicals, mtermadiates, by-products and atlied
items wsed in the plastic and polymer industry

3. Acopy of the draft memorandum and artickes of association of the proposed
pompany may be inspacied al the affice al Shop No. 6, Eagle Estale, Opp
Khandha Way-Bndge, Sabalpur, Junagadh 15231D-E.||alal. Invdsa

4. Notice |s hereby given thal any person abjecting 1o this application may
communicale thair abjecton in writing 1o the Registrar at Central Regisiration
Centre (CRC), Indian Institute of Corporate Affairs (ICA), Plot No. 6, 7
Sector 5, IMT Manesar, District Gurgaon, Haryana = 122050 within twenty-
onét days from the date of publication of this notice, with a copy 1o tha
Company al its registered office

Dated thes 22nd day of January, 2026 5d/-

1. Ashok Bhanubhai Ghardeshiya {Proposed Director)
2. Nehaben Ashokbhai Ghardeshiya (Proposed Director)

Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Guarantor / Mortgagor that the below described immovable
property mortgaged to Kotak Mahindra Bank Ltd, and the Physical Pessession of which has been taken over by the Authorised Officer of Kotak Mahindra
Bank Ltd., against which expression of interest/offer has been received from an intended purchaser at the amount mentioned as Reserve Price and therefore
further offers are invited by the undersigned in sealed covers for purchase of immovable property described herein under will be sold on “AS IS WHERE IS”
and “AS IS WHAT IS” basis. offers are invited to take part in e-auction through the Web Portal of our e-Auction Service Partner M/s. C1 India Pvt. Ltd.
(www.clindia.com)i.e. https://www.bankeauctions.com by the undersigned for sale of the immovable property of which particulars are given below :-

Sd/-(Authorised Officer)
For UGRO Capital Limited

1) Name of the Borrower(s)/ Demand Notice Description of the Reserve Earnest Money Date / Time
Guarantor(s)/ Mortgagor(s) | Date and Amount Immovable properties Price Deposit (EMD) of e-Auction

1. Mohan Kumar Modi 30.07.2021 | Ward No. 3, City Survey Nondh Rs. 10% of Bid Amount | 12.02.2026
(Borrower) Rs. No. 1733, 1734, 1735/B, 1906, 4,80,00,000/- | Rs. 48,00,000/- From

2. Usha Mohan Modi 6,58,38,812.71 1907, Khangad Sheri, B/s. | (Rupees Four | (Rupees Forty Eight | 11:00 AM
(Co-Borrower) (RUpl?es SIX Pratistha Apartment, Crore Elghty Lakh On|y) to

3. Aruna Rakesh Modi Crore Fifty Eight |  Salabatpura, Tal. Surat City, | Lakh Only) 12:00 PM
(Co-Borrower) [Lakh Thirty | pist. Surat, GUJARAT, 395002. '

4. Rakesh Kumar Modi Elght Thousand Type of Possession :

Eight Hundred Symbolic

(Co-Borrower) Twelve and

5. Mohan Kumar Modi HUF | Seventy One | Raghukul Textile Market, Wing Rs. 10% of Bid Amount | 12.02.2026
(Guarantor) Paisa only) | — C 4th floor, Shop No. 6201/A,} 77,00,000/- Rs. 7,70,000/- From

6. Balaji Trendz Pvt. Ltd. & 6205 to 6210 (total 07 (Rupees (Rupees Seven Lakh| 11:00 AM
(Guarantor) shops) B/h. Millennium Textile | Seventy | geventy Thousand to

7. Tirupati Trendz Put. Ltd. Market, Near Abhishek Market,{ Seven Lakh Only) 12:00 PM
(Guarantor) Ring Road, Ta: Surat City, Dist..{ Thousand) '

(Loan Account No. Surat, Gujarat — 395002

LAP17883500) Type of Possession : Physicall

Last Date for Submission of Offers / EMD :
10.02.2026, till 04.00 PM.

Date of Inspection of Inmovable Properties :

02.02.2026, 11:00 A.M. to 01:00 PM.

FORM A
PUBLIC ANNOUNCEMENT

{Regwiabion 14 of the Insolency and Bankruptcy Hoard of India
(vadumitary Liguidation Protess | Reguiatinns, 2007)

FOR THE ATTENTION OF THE STAKEHOLDERS OF | Date : 22.01.2026, Place : Surat
SIL TRANSMISSION (RAJASTHAN) PRIVATE LIMITED

1. | MAME DF CORPORATE PERSON SIL TRARSMISSION (RAIASTHAN) PRIVATE

| | LIMITED

2. | DATE OF WOORFORATION OF 20-12-2006
| CORPORATE PERSON

3. | AUTHORITY UNDER WHICH
CORPORATE FERSDN 15

__ | HCORFORATED, REGISTERED

4, | CORPORATE IDENTITY NUMBER /

LIMITEL LIABILETY IDEMNTITY

NUMBER OF CORPORATE PERSON

| ADDRESS OF THE REGISTERED

CQFFICE AND PRINCIRSL OFFICE

({IF AMY) OF CORPORAIE FERSOM

Regstrar Of Companies Ahmedatad

[ U20100GI2006PTCO4960E

| Registered oMice: Cifice No. 611 6th Floor,
Sun Cerdr Place, 5P Rng Road, MNesir Bapal
Amizal Cross Rosd, shmadabad - 350058
Principal Gffice:
4G, Phiesa 1, Libsarty Co-oparatie Socaty
Horth Main Ropd, Koregaan Parl, Pune,

| Maharaahire, Inda, 411001
1700 -G

!_n

G| LELIDSTION COMMENCERMENT

__| DATE OF CORPORATE PERSON |

T | NAME, ADDRESS, EMalL ADDRESS,
TELEFHOME MUMEER AND THE
REGISTRATION NUMBER.OF THE
LKHADATOR

Upday Sheaeram Sakrikar

303 Rahul Vihar ALena hos B, Dahamikar
Colomy Kiothried Purne 411038
Errailipudaysakikarlgmaioom

Procass Speciic:

IP Registration Mas:

IBBIIPA-OOLAPPOL 230 2018 18115027
AFA Mo 08111937 /03 /3006527 71109004,
| warlih il 30006, 2027

. | LAST DATE FOR SUBSMISSION OF 1602-2076

IMPORTANT TERMS & CONDITIONS OF SALE :-

1) The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set out therein. Bidders may go
through the website of our E-Auction Service Provider, M/s. C1 India Pvt. Ltd. i.e. https://www.bankeauctions.com for bid documents, the
details of the secured asset put up for e-Auction and the Bid Form which will be submitted online;

2) Allthe intending purchasers/ bidders are required to register their name in the Web Portal mentioned above as https://www.bankeauctions.com
and generate their User ID and Password in free of cost of their own to participate in the e-Auction on the date and time aforesaid;

3) Forany enquiry, information, support, procedure and online training on e-Auction, the prospective bidders may contact the M/s. C1 India Pvt. Ltd.
Department of our e-Auction Service Partner P Dharani Krishna, through csd@disposalhub.com Tel. No. : +91 7291971124, 25, 26, Mobile
No.:99481 82222 & E-mail ID: andhra@c1india.com&support@bankeauctions.com;

4) To the best of knowledge and information of the Authorised officer, there is no encumbrance in the property/ies. However, the intending bidders
may inspect the property and its documents as mentioned above or any other date & time with prior appointment and they should make their own
independent inquiries regarding the encumbrance, title of property/ies put on e-Auction and claims/ right/ dues/ affecting the property prior to
submitting their bid. The e-Auction advertisement does not constitute any commitment or any representation of KMBL. The property is being sold
with all the existing and future encumbrances whether known or unknown to KMBL. The Authorised Officer/ Secured Creditor shall not be
responsible in any way for any third party claims/ rights/ dues;

5) For participating in the e-Auction, intending purchasers/ bidders will have to submit/upload in the Web Portal (https://www.bankeauctions.com)
the details of payment of interest-free refundable Earnest Money Deposit (EMD) of the secured asset as mentioned above by way of Demand Draft
in favour of 'Kotak Mahindra Bank Limited' payable at Rajkot along with self-attested copies of the PAN Card, Aadhaar Card, Residence Address
Proof, Board Resolutions in case of company and Address Proof as specified above.

The Borrower(s) / Mortgager(s) / Guarantor(s) are hereby given STATUTORY 30 DAYS NOTICE UNDER RULE 6(2), 8(6) & 9(1) OF THE SARFAESI

ACT to discharge the liability in full and pay the dues as mentioned above along with upto date interest and expenses with in fifteen days from the date

of this notice failing which the Secured Asset will be sold as per the terms and conditions mentioned above. In case there is any discrepancy between

the publications of sale notice in English and Vernacular newspaper, then in such case the English newspaper will supersede the vernacular newspaper
and it shall be considered as the final copy, thus removing the ambiguity. If the borrower/guarantors/mortgagers pays the amount due to Bank, in full
before the date of sale, auction s liable to be stopped.

For detailed terms and conditions of the sale, kindly visit our official website https://www.ketak.com/en/bank-auctions.html or contact the

Authorised Officer Mr. Prashant Satpute @ 9724433999 and Mr. Ashok Motwani @ 9873737351 at above mentioned Regional office of Bank.

Special Instruction : e-Auction shall be conducted by our Service Provider, M/s. C1 India Pvt. Ltd. on behalf of Kotak Mahindra Bank Limited (KMBL), on

pre-specified date, while the bidders shall be quoting from their own home/ offices/ place of their Bid as per their choice above the R eserve Price.

Internet connectivity and other paraphernalia requirements shall have to be ensured by bidders themselves. Please note that failure of Internet

connectivity (due to any reason whatsoever it may be) shall be sole responsibility of bidders and neither KMBL nor C1 India Pvt. Ltd. shall be

responsible for these unforeseen circumstances. In order to ward-off such contingent situation, bidders are requested to make all the necessary
arrangements/ alternatives whatever required so that they are able to circumvent such situation and still be able to participate in the e-Auction
successfully. However, it is requested to the Bidder(s) not to wait till the last moment to quote/ improve his/ her Bid to avoid any such complex
situations. Sd/-

Authorised Officer, Kotak Mahindra Bank Ltd.

Tyger Home Finance Private Limited

TYGEF Registered Office: Shikhar, Nr. Mithakhali Circle, Navrangpura, Ahmedabad-380009, Gujarat, India
Corporate Office: One BKC, C-Wing, 1004/5, 10th Floor, Bandra Kurla Complex, Bandra (East),
Mumbai 400 051. Maharashtra, India.
CIN: U65999GJ2017PTC098960, Website : www.tygerhomefinance.in

PUBLIC NOTICE FOR E-AUCTION CUM SALE

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Tyger Home Finance Pvt Ltd. (formerly
Known as M/s. Adani Housing Finance Pvt Ltd vide Certificate of Incorporation dated 6th June 2024, issued by the Office of the Registrar
of Companies, Ministry of Corporate Affairs, herein after refer to ‘THFPL’) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 for the realization of loan dues from borrower/s, in the following loan accounts right to sale on ‘AS IS
WHERE IS BASIS’, ‘AS IS WHAT IS BASIS’ and ‘Whatever Is There Is Basis’,. The sale will be done by the undersigned through website:

https:/[Tygerhome.procure247.com/ Particulars of which are given Under:

Public Notice For E-Auction Cum Sale

Sale of Immavasie property mongaged to IIFL Home Finaece Limited (IIFL HFL) Corporate Otfce a2 Plot Na. 08, Lidyes Vitar, Prasa-1V, Gurgaan-122015
{(Haryara) & Branch Ofice at- Meelkanth Varand Complex Abeve Saursstra Gramin Bank 5T Main Road Surendernsgar Gujrat-363001 under the
Securitisation and Reconstructon of Financial Assads and Enforcement of Security Imterest Act, 2002 (heranafiar “&ct), Whareas the Authorzed
Officer ("A07) of IFL-HFL had takan e possession of the Tolicwing properiyies pursuant o the nolics issmsd LIS 1325 of the Actin the foliowing lean
accountsprespect nas, with a ighl to sel e samean “AS EBWHERE |5 BASIS, AS 15 WHAT IS BASIS AND WITHOUT RECOLURSE BASIE™ far maliraiion
ol HFL-HFL's dies, The Sale will be dore by he undesigned Timogh -sucion pratlam prosided & Dhe wehete avwaillanehome com

Barrower )l Demand Motics Description of the mmovable | Date of Symbodic Datn of Inspection

Co-Borrower(s)/ Date and Amount propertyl Secured Asset Fotsnssion Reserva Prica of et
Guarantaris} = “té%lggum -1| that ug; and pal;ur!ﬁi a-q-e 040BI2024 R&:.sg?’gnu_?u.m i uﬁmﬁ =

R b g. : lupesas aring: Flal Mo, Bd- - IRupess Five Lakh s
Ehah r,ﬂ:":;gm,:ﬂn Four Lakh Sixiesn. 603 I:lllgllll‘. lanr, Shakit|  Total Outstanding Kinety Seven e
Rajandrakumar Shah | Thouzand Thrae Hundred [Shuka, O [:-.*:I‘an|IIHEFEI..-’.‘. As On Date 0900112028 | Thousard Ordy) | EMD Last Date |
capect and Thity Two.Ondy)  (Dudhrej, Takuka: Wadhwan,|  Rs. SEMT&HL 11023025 bl 5 pm. |
o o erid |, Ind Fo. Fiva Lakh & Eamupst Monae -
: Surerdlranagar, Gujaral, lndia, | {Rupess Five Lakh Sisty ——

IL10034294) | Bid Increase Amount |35upgn Shlaable ares | Thres Thousand One | Deposit EMD)] nua‘hmemEAmm.
Fis 20000.001 (RUPESs Capei sraad6h 025800 | unared Seventy Four [RESITOO0OL (Rupess| 130zmmzsat |
e ’ &nd Eleven Paisa Only) Sréljz“"ﬂ;fqm‘a;‘;\ 1 mra-mﬁm

pay Ehrough lnk 2vallable for the property)! Secursd hssel anly.

Moke: Payment Bnk for each propertyl Secunsd Asset is different. Ensure you are using link of the propery'Secured Asset yau infend 1o buy
vida public auction,

For Balamee Payment- Login hitpaOwees.liflonetsome. com =Select “Sy Bid" » Click an Pay Balanes & unt

Tr:rrr:t and Canditions:-

, Forperlicipaling in e-auctian, imtanding bidders required to regisler theirdalalis wih the Senvice Provndar hitpsfavesd iflonehoma.com |, wel inadvance and
has io creats the login eccount. fogin 1D and password. Insanding bidders have fo submil the paymeant of tha EMD prior % paricipalion, Upon payment.
bidders are reguired o submil the alacironicaly signed E-Tendar Form/Bid Foem (E-Sign) using theirAadhaar Mumbar

2. The Bidders shal mprose their ofeér in muliiple of ameosd mentioned under the calamn "Bid Ingrease Amouni”. In et Bbid & pladed in e kst 5 rrubes of
the ehasng lime of B auctian, the dosing lime will auloratcally get exiended far 5 minules,

3. Thesuccassi bidder should deposit 25% of tha bid amount (sfer ad justing EMOwithin 24 howurs of ha acceptenca of bid price by the A0 and the balancs 5% of
tha bidamauniwithin 15 days fromha dale of pondrmation of sake by e secuned crediton, All daposit and payment shal ba in tha preserivad moda of payment.

4, The punchaser Fers (o bear e cogs applable slamp duty, lees, and any Glbes slalulery does or olher dues ke muricged B, cosls associted wilh e
canvayanoe ariranglerol = and and sl ofherincidental costs, cranges inchudicg abtaxss snd ralas aulneings rekiieeg 1 e propaly

&. Thepurchaserhas topay TOS apphcable tothe ransacion'naymant of sate amaunt and sabmil the TOE certificaterwith [IFLHFL.

B, Bedichers ane advised bo go fhowugh the websils higps:  wewiifonahome com for delailed torms and conditions of aucion sale s auclion applicaton fam
hefore submitting thesr Bids far kaking pad in e sacction sale proceedings

1. Fordalaia, help procsdure and ondne raining on e-auction prospectiva bidders may contact the senvice provides E mai (D0- awetion. hEIif com, Sugpart
Helplir= no. 12060 2672 400,

B. Forany query relaled to Property delails, irspection of Property and Qnline bid alc. cal IIFL HFL %0 froe no 1800 2672 409 from 0%30 hrs o 18:00 hrs
bebwesn Monday la Friday oramie 1o emal -care @Ziiflonehome.com

U, Molica iz hersby grien Io-above said borowers %o colisct the househeld afickes, which werne lying In e secuned a=set at the time of tzhing physical
possazzion within Tdays athersiss IFL-HFL shal not be respensioie dor any oss of propsety unider the sncumsbantes.

10, Further tha nofice is hersby given 1o the Bamaaads, thatin case thay fai o coflac the abova said arickes same shalibe sakd in acoordance with Law

11 bn case of defadl in payenant alany skaos by he susoeasiil bidoer | auetion pirchasar wilhin the aboye stpuiabed e, e sale wil be canesled and the
amauri akeady pend wil be forfeted {inciad ng EMD) and e propery will e again putho sake

12 A resarves the rights fo postponalcance o vary tha teems and conddion of ander/au clion without assigning ey reeson theraof. In case of any dispuls in
tanderf&uction, thedecsion of AL of BFL-HFL wil be fral

15 DAYE SALE NOTICE UNDER THE RULE 5 2UB RULE (1) OF SARFAES| ACT, 2002
The Boerowar ans heveby notifed to pay the sum as mentioned above slong with uplo dated Miarest and ancllary experses befors the data of Tandan'Auction
failing whichihe property will be auctionad/sald and balance dues il Bny will be recovered with inarestand cost,

Mads Of Paymant :- EHI:I paymarts ara to be made vide online mode only, To make paymaends you have to visit hitps: iwww Sl cnaheme.com and i

Kotak Mahindra Bank Limited.,

Placs ; Gugarat ; Date ; X2-01-2028 Sdl ; Autharised Cfficer, For BFL Home Finance Lid,
Registered Office: 27, BKC, C-27, G Block, Bandra Kurla Complex, Bandra (East), Mumbai - 400051
Branch Office: No 22, 1st Floor, M G Road, Bangalore, Karnataka - 560001

(&> otak
Corporate Identity Number - L65110MH1985PLC038137, www.kotak.com

E - AUCTION CUM SALE NOTICE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) & 9 (1) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the Public in general and in particular to the Borrower (s), Guarantor (s) and / or Mortgagor (s), that the below described
immovable property(ies) mortgaged / charged to Kotak Mahindra Bank Limited (“Secured Creditor”), the Physical Possession of which has
been taken by the Authorised Officer of the Secured Creditor on 01-05-2023, will be sold through E-Auction on “AS IS WHERE IS BASIS”, “AS
IS WHAT IS BASIS”, “WHATEVER THERE IS BASIS” and “NO RECOURSE BASIS” on 12-02-2026, for recovery of amount of
Rs. 4,44,77,549.60 (Rupees Four Crore Forty Four Lakhs Seventy Seven Thousand Five Hundred Forty Nine and Paise Sixty Only) as on 01-
01-2026 together with further interest and other charges thereon at the contractual rates upon the footing of compound interest until
payment/realization due to Kotak Mahindra Bank Limited, being the Secured Creditor, from the Borrower namely M/s Patel Shantilal
Sakalchand (A Partnership firm represented through it's partner Mr. Kamleshkumar Patel) and Mortgagor/s / Guarantor/s namely Mr.
Chandrakant Shantilal Patel, Mr. Mahendrakumar Shantilal Patel, Mr. Navneetkumar Shantilal Patel and Mr. Kamleshkumar Shantilal Patel.
The details /description of Immovable Properties put up for auction, the Reserve Price, the Earnest Money Deposit and the Auction Schedule
are mentioned below:

Name of the Details Of Immovable Propert Last date ime of | Reserve Price | Ea"nest Money
Lot | Mortgagorls butfor E - Auction for submisslon P acton | (Re) (EMD) (o)
| Lot M. All Parts and Parcels of non-agriculture immovable | 11-02-2026 12-02-2026 Rs. Rs.
1 | Chandrakant | Property being Block/Residential Tenament No 05, upto between 01:00 | 65,00,000.00 | 6,50,000.00
Sréaalzgllal having total land area around 352.82 Sq.mts and | 04:00 p.m. p.m. to (Rupees Sixty | (Rupees Six
together with the Building, structure and plant and 02:00 p.m. Five Lakhs Lakhs Fifty
machinery affixed to the earth or permanently Only) Thousand Only)

affixed to something attached to the earth in present
and future and all easementary right annexed there
to including but not limited to the total construction
around (G.F. + F.F.) 247.74 Sq. Mts., of Javahar Co.
Op. Housing Society Ltd, Survey No 66, City Survey
and Sheet No 16, Part No 480, Opp. APMC
Market, Nr. Kansha Cross Road, Gung Bazar
Road, Visnagar., Mouje Visanagar, Ta & City -
Visnagar, Dist. — Mehsana, Gujarat Owned by Mr.
Chandrakant Shantilal Patel. Boundaries: East
by: Society’s Internal Road, West by : Other
Property (Block No.10) North by : Other Property
(Block No.04) South by : Other Property (Block
No.06) Together with all fixtures and fittings
building and structures attached to the earth or
permanently fastened to anything attached to
earth, both present and future and all
easementary/mamool rights annexed thereto.

The undersigned may at his absolute discretion and on request from the prospective buyers, arrange for inspection of the said

property on 29-01-2026 between 12:00 p.m. to 02:00 p.m. through his authorised representative/agent.

CLAME

Motica is heraby gren that the SIL TRANSMISSION (RAJASTHAN] PRIVATE LIMITED has
aomrmenced wluntary liguidation on 17-01-20246.

The stakeholders of SIL TRANSMISSION (RAJASTHAN) PRIVATE LIMITED ane herely
called upon be submita prosd of theic claims, on or before 16-02-2026, ta the: liguidaior at
tha address mentsoned BEAINSL tam T

Thiz firancial creditars shall submil thes proal af dairms by alectronic maans anly, AFother
stakeholdars mey submit the proal of clalms in garson, by postor L] electranic maars.,
Submission of false ar mislesding proofsof claim shall sliract penalies.

Wameand Signature of the Liguidatar

Uday Shresrarm Sakrikar

Date: 22-01-H02E, Flaca: Fune

gr. | Loan Agreement No | Demand Notice Date| Reserve Price (RP)
N; IBorrower(s) / Co-Bor- Description of Immovable property Outstanding Amount EMD
| rower (s) / Guarantor(s) (Secured debt) | Bid Increase Amount
8010HL001074159/ | All that piece and parcel of the Flat No. 307 admeasuring about 667 10-Feb-25 Rs. 575000/
1. | MARATHE SURESH / |sq.ft. Supar Built up and 33.03 sq.mt. built up area situated on the 3rd Rs. 671817/- Rs 57500/ -
MARATHE SUNITA |Floor Building No.-A of Balaji Residency constructed on bearing Plot As On Date Rs - 1000/ :
SURESH No. 129, 130 and 131 of Shivam Residency organized on land bearing 10-Feb-25 S. .
revenue survey no. 120/1.120/2 and its block no. 104,105 paikee of
kadodara sub district Surat together with undivided proportaionate share
in the said land admeasuirng about 5.29 sq.mt. Which is bounded as
under:- East:- Adjoining plot No. 131, 130, 129, West:- Adjoining Road,
, North:- Adjoining Plot No. 97, , South:- Adjoining Road.
8010HL001061756/ |All that piece and parcel of the Property of Plot No. 18 Paiki, North 14-Nov-24 Rs. 1500000/
2, 801HL_001071631/  |side land admeasuring 88.19 Sq. mtr with house there on bearing|  Rs.1752510/- R’Ss 150000/_'
MANUBHAI KAR- ~ |\yadhwan revenue Survey No. 2002 Paiki of Surendranagar T.P | (874663 + 877847) Rs.1000/-
SHANBHAI KHAMBHALA . . As On Date
| Scheme no. 2, O.P No. 12 and Final Plot No. 40, situated at area 14-Nov-24
MINABEN M KHAMB- |known as Anand Baug society near Desai Bhagat's Vav at Suren-
HALA dranagar, Ta - Wadhwan, Dist - Surendranagar within municipal
limits of Surendranagar Dudhrej Wadhwan Municipality. Which
is bounded as under:- East:- Road, , West:- Plot No. 17, North:-
Plot No. 15, South:- This Plot Paiki other Property

EMD Submission Account details |

Alc No.: ADANIH100EMDAHF001, Bank Name: ICICI BANK

CSB Bank Limited
GIN : LEST3KLT920PLCDO0T TS
Corporale Office; Sroya Cemter, Mear ITC Maratha Hosel,
Sahar-Raad, Andhen East, Mumbai-A0igog
Pleome: 02 2-89608617, e-mail: waslemzoneaash. co.in

&’ CSB Bank

APPENDIX IV - [Fefer Aule 8(1}] POSSESSI0N NOTICE (For immovable property)
Whereas
The imdersigned being the Autharised (ficer af CSB Bank Limsted formardy Tha Catholic Synan
Bank Lireted, Weslern Zane, Mumbai under the Setumesstion And Becorstruction of Rrsacial
Azsels and Enforcement of Securty Interest Act, 2002 and i axscise of powers conferred under
sattion 132} read with Rule 3 ofthe Security Interast (Erdorcamant) Rules 2002, issued a Demand
Nitice dabed 18.10.2023, caling upon the Bormowed, 1) Wiay Tea Company (Borrower), Prop
Vijaytnal Godhandha Somalya, having its address al address | Gorohanoas Chamber, Danapith
Corner, Raghod, Gugzrat -360001 and address [I; *V Cusines Restaurant & Bangquet”®, Basamaent
G.E FF Saraswa Coi iplis, M. Maabas Gold & Damonds, Opg Dhannondrasinkg Cokage, D
Yagnik Road, Rajkot 360001, 2} Smi, Hansa Vijay Errmara [Co-bomoweh, 3) Sl Vijaybhal
Gpdhandhal Snmaiva (Morbgagor), 4] Shn. Vijay Yivel Somaiya [Co-boerower) and 5) Smit. Shruti
Wik Samaiva (Co-borrower), all having their addresses al *V Cuisines Rustavrant & Banguet”
Basement, G.F, FF Saraswat Comples, Br Malater Goid & Diamonds, Opp Dharmendrasannji
Collage, Dr. Yagnik Road, Rajot -360001, to repay tha amownt mentioned in the notics being Rs.
303,22 308 48 (Rupoes Three Crares Three Lakhs Twenly Two Thousand Three Hundred and
Elghd amd pakse Forty EIE onlyhas on 18 10,8085 wilh Further infenest & 9,25 %operannum with
manttiy rest and apphicable penal interest fram 19102025 within 60 days from the date af the
said police B repayment af the dues in ull,
The Barrowen Go-Borrowers/quarantars having failed to epay the amaons, nalice & hershy gien
io the borrowers [Co-Borrowersguararors and the public o generdl thal the undarsigned has
Taken posse=ssion ol ke propésty described hergin Below i exerciss of powers conbsred on
him under section 15(4) of the sakd Act read with Fuie & of the sasd rules on thes the 1 9h-day
of Januwary 2026, The Bomower/guaranbars afiankon is imited o provisions of sub-section 8 of
seclion 13.of the Act in respect of the b available & redeem e assels
The Borrower, Co-Barrowers & Guarantors in particular ard the puebkc in general are heseby
cautioned ral to dial with e gropecty imerlioned herer Delow and any dealings with e proparty
will be subject 1o e charge of CS8 Bank Limed for an. amount of belng Rs, 303,22 30845
(Fupees Three Crores Thres: Lakhs Twenky Two Thousand Thres Hundred and Eighi and patss
Farly Eight oeily} & on 18,10.2025 along with apoBeatie iture interest and penal inlirest, charmés
ani cost thermon fram 19,90, 2025 b the date of re-paymentreakzation of the dues in ful phis
other costs and expensas.
SCHEDULE A
{Deelails of immovabbe security praperty)
il that piece and parcel of immeyvable commercia property % Cuisines Bestaurant & Banguat’
being three clazsroomes and ane affics bl up ama admeasunng 155.53 Sq.Mirs of ol Brst Aoor
and Baseresl coversd paking Budt up area 8400 semirg and grownd Tooe covensd paking
huithap area 96098 sg.mis of bulkling knowen as SARASWATI COMPLEX on City Survey ba, 1976
Sheel No. 150 of Ward No. 14 Opp. Dharmendrasinhp Cofega 2t O Yagrik Aoad, Aagked, Dist
Rajkal Guparal Ingia - 360001, bounded a5 under-

Bownikaries ol Covened Boundaries ol Govensd
Parking al Basement Parking al Groend
Maorth: Olher's properdy. | Mordh: Der's progerty and
Gouwlh: Street Ma. 5 ol I, Smiith: Sineet oo & af
Jagaalk Pol, Eash: Oiher's | Jagnath Pled, East: Other's

Bowndaries ol Coaching Classes
and Dffice

Niarth; Oher™s property and NI,
Souith: Sareal Moo 5ol tagnath
Phal, East: Dibesrs property and

Slairs, Whesd: Dy Yagrik Road

(10% of RP) NEFT / RTGS | Name of Beneficiary: ADANI HOUSING FINANCE PVT LTD, IFSC Code: ICIC0000106
Date/ Time of e-Auction | 25-Feb-26, 11.00 AM TO 4.00 PM

Authorised Office Ajay Kumar - 9619661491 / Alpeshkumar Patel - 9033002279

TERMS & CONDITIONS:

The e-Auction is being held on “AS IS WHERE IS” and “AS IS WHAT IS BASIS”.
1. Inspection at Site on 29-01-2026 & 13-02-2026
2. Online BID (EMD) / Offer start on 22-Jan-26 and end on 24-Feb-26 before 5:30 PM
3. To the best of knowledge and information of the Authorised Officer, there is no encumbrance on any property. However, the intending bidders
should make their own independent inquiries regarding the encumbrances, title of property/ ies put on auction and claims/ rights/ dues/ effecting the
property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any
representation of the bank. The property is being sold with all the existing and future encumbrances whether known or unknown to the AHFPL. The
Authorised Officer/ Secured Creditor shall not be responsible in any way for any third- party claims/ rights/ dues.
4. 1t shall be the responsibility of the bidders to inspect and satisfy themselves about the asset and specification before submitting the bid. The in-
spection of property/ies put on auction will be permitted to interested bidders at sites as mentioned against each property description.
5. The interested bidders shall submit their EMD through Web Portal: https://Tygerhome.procure247.com (the user ID & Password can be obtained
free of cost by registering name with https://Tygerhome.procure247.com) through Login ID & Password. The EMD shall be payable through NEFT
in the account mentioned above.
6. After Registration (One Time) by the bidder in the Web Portal, the intending bidder/ purchaser is required to get the copies of the following
documents uploaded in the Web Portal before the Last Date & Time of submission of the Bid Documents viz. i) Copy of the NEFT/RTGS Challan or
Demand Draft; i) Copy of PAN Card; iii) Proof of Identification/ Address Proof (KYC) viz. self-attested copy of Voter ID Card/ Driving License/ Passport
etc.; without which the Bid is liable to be rejected. UPLOADING SCANNED COPY OF ANNEXURE-II & IIl (can be downloaded from the Web Portal:
https://Tygerhome.procure247.com) AFTER DULY FILLED UP & SIGNING IS ALSO REQUIRED. The interested bidders who require assistance in
creating Login ID & Password, uploading data, submitting Bid Documents, Training/ Demonstration on Online Inter-se Bidding etc., may contact M/s
i-Sourcing Technologies Pvt. Ltd. 603, 6th Floor Shikhar Complex, Navrangpura, Ahmedabad 380 009,Gujarat, India E-mail ID:
Karan@procure247.com, Rajesh@ procure247.com, Tapan@procure247.com, Support Helpline Numbers : Rajesh Chauhan - 6354910183 Karan
Modi - 7016716557. Enquiries : Helpdesk@procure247.com, and for any property related query may contact Authorised Officer: Ajay Kumar -
9619661491 e-mail ID: ajay.kumar2@tyger.in / Alpeshkumar Patel - 9033002279 e-mail ID: alpeshkumar.patel@tyger.in during the working
hours from Monday to Saturday.
7. The interested bidder has to submit their Bid Documents [EMD (not below the Reserve Price) and required documents (mentioned in Point No.4)]
on/ before 27-Oct-25 up to 5:30 pm and after going through the Registering Process (One time) and generating User ID & Password of their own,
shall be eligible for participating the e-Auction Process, subject to due verification (of the documents) and/ or approval of the Authorised Officer.
8. During the Online Inter-se Bidding, Bidder can improve their Bid Amount as per the ‘Bid Increase Amount’ (mentioned above) or its multiple and
in case bid is placed during the last 5 minutes of the closing time of the e-Auction, the closing time will automatically get extended for 5 minutes
(each time till the closure of e-Auction process), otherwise, il automatically get closed. The bidder who submits the highest bid amount (not below
the Reserve Price) on the closure of the e-Auction Process shall be declared as a Successful Bidder by the Authorised Officer/ Secured Creditor,
after required verification
9. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration and the EMD of unsuccessful bidders
shall be refunded. The Earnest Money Deposit shall not bear any interest. The successful bidder shall have to deposit 25% of the sale price, adjusting
the EMD already paid, within 24 hours of the acceptance of bid price by the Authorised Officer and the balance 75% of the sale price on or before
15th day of sale or within such extended period as agreed upon in writing by and solely at the discretion of the Authorised Officer. In case of default
in payment by the successful bidder, the amount already deposited by the offer shall be liable to be forfeited and property shall be put to re-auction
and the defaulting borrower shall have no claim/ right in respect of property/ amount.
10. The prospective qualified bidders may avail online training on e-Auction from i-Sourcing Technologies Pvt. Ltd. prior to the date of e-Auction.
Neither the Authorised Officer/ Bank nor M/s. i-Sourcing Technologies Pvt. Ltd. shall be liable for any Internet Network problem and the interested
bidders to ensure that they are technically well equipped for participating in the e-Auction event
11. The purchaser shall bear the applicable stamp duties/ additional stamp duty/ transfer charges, fee etc. and also all the statutory/ non-statutory
dues, taxes, rates, assessment charges, fees etc. owing to anybody
12. The Authorised Officer is not bound to accept the highest offer and the Authorised Officer has the absolute right to accept or reject any or all
offer(s) or adjourn/ postpone/ cancel the e-Auction without assigning any reason thereof
13. The bidders are advised to go through the detailed Terms & Conditions of e-Auction available on the Web Portal of M/s. i-Sourcing Technologies
Pvt. Ltd., https:/[Tygerhome. procure247.com) before submitting their bids and taking part in the e-Auction
14. The publication is subject to the force major clause.
Special Instructions-Bidding in the last moment should be avoided in the bidders own interest as neither the Adani Housing Finance Pvt. Ltd nor
Service provider will be responsible for any lapse/failure (Internet failure/power failure etc.). in order to ward-off such contingent situations bidders
are requested to make all necessary arrangements / alternatives such as power supply back-up etc, so that they are able to circumvent such situation
and are able to participate in the auction successfully.

Note - STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002
The borrowers / Co-borrower / Guarantors are hereby notified to pay the sum as mentioned above along with up to date interest and ancillary expenses

. Important Terms and Conditions: 1) The E - Auction shall be conducted only through “On Line Electronic Bidding” through website

https://www.bankeauctions.com/ on 12-02-2026 from 01.00 p.m. to 02.00 p.m. with unlimited extensions of 5 minutes duration each. 2) For
details about E-Auction, the intending bidders may contact M/s. C1 India Pvt. Ltd through Mr. Dharani Krishna — Mobile +91-9948182222; email
id — andhra@c1india.com 3) The intending bidders may visit the Bank’s official website - https://www.kotak.com/en/bank-auctions.html for
auction details and for the terms and conditions of sale. 4) For detailed terms and conditions of auction sale, the bidders are advised to go
through the portal https://www.bankeauctions.com/ and the said terms and conditions shall be binding on the bidders who participate in the
bidding process. 5) It is requested that the interested Bidder/s are required to generate the login ID and password from the portal
https://www .bankeauctions.com/ before uploading the bid and other documents. 6) The bid form has to be filled in the prescribed form and is to
be submitted / uploaded online only along with KYC documents of the Bidder/s on the portal https://www.bankeauctions.com/ on or before 11-
02-2026 upto 04.00 p.m. and the scanned copies of the duly filled and signed bid documents and KYCs of the Bidder/s should be sent by mail to
pranay.bharucha@kotak.com and/or shivani.paste@kotak.com and/or dushyantsinh.zala@kotak.com and/ or sahejpal.kapoor@kotak.com .
The Bidder shall write the subject of the email “For purchase of Property in the matter of “M/s Patel Shantilal Sakalchand”. 7) Prospective
bidders may avail online training, for generating Login ID and password and for online bidding process etc., from M/s. C1 India Pvt Ltd on above
mentioned contact numbers. 8) Earest Money Deposit (EMD) shall be deposited through RTGS/NEFT/FUND TRANSFER to the credit of
Account Name - Kotak Mahindra Bank Limited, Account No. 06410125272001, Kotak Mahindra Bank Ltd., Nariman Point Branch,
Mumbai, IFSC Code: KKBK0000958, on or before 11-02-2026 up to 04:00 p.m. The NEFT/RTGS/FUND TRANSFER shall only be done from
the account/s of the intending bidder/s only. In case of delay in depositing the EMD and/or submission of Bid documents within the prescribed
time limits due to any technical glitch, the Authorized Officer, to maximize the bid participation and inter-se bidding process, atits sole discretion
and upon his satisfaction, can accept the Bid/s received after the schedule cutoff time without giving any disclosure to any person. Any bid
submitted without depositing the EMD amount shall stand automatically rejected. The EMD deposited by the proposed bidder shall not earn
any interest. 9) The bid price to be submitted shall be equal to and / or above the Reserve Price and during the bidding process, bidders who
have submitted bids shall improve their further offers in multiples of INR 1,00,000.00 (Rupees One Lakh Only). 10) In case any bid is placed
within last 5 minutes of the closing time of the e-auction proceeding, the closing time shall automatically and immediately get extended by
another 5 minutes. 11) The successful bidder has to deposit 25% of the highest bid amount (including EMD already paid) immediately on
closure of the e-auction sale proceedings or on the following working day in case business hours is closed on the day of E - Auction, in the mode
stipulated as above. The balance 75% of the highest bid amount shall have to be deposited within 15 days from the date on which the acceptance
Iconfirmation of sale is conveyed to such successful bidder or such extended period which shall be at the sole discretion of the Authorized Officer
and within the provisions of SARFAESI Act, 2002 and the Security Interest Rules, 2002. 12) The highest bidder will not have any right and title
over the property until the Sale Certificate is issued in his favour subject to realization of entire Auction Price and other incidental expenses. Sale
shall be subject to terms and conditions of E - Auction and confirmation by the Secured Creditor to that effect. 13) If the successful bidder fails to
deposit the entire bid / auction amount, the amount already deposited by the successful bidder shall be forfeited and the defaulting bidder shall
neither have claim on the property nor on the amounts deposited. The Authorized Officer shall be free to exercise any one or more rights
available to him in terms of the provisions of SARFAESI Act, 2002 and the Security Interest Rules, 2002, in respect of the auction property/ies.
14) On receipt of the entire sale consideration within the stipulated period as mentioned above, the Authorized Officer shall issue the Sale
Certificate, the sale shall be completed thereafter, and Kotak Mahindra Bank Limited shall not entertain any claims. 15) The sale certificate shall
be issued in the same name in which the Bid is submitted. No request for inclusion/substitution in the sale certificate of names of any person(s)
other than those mentioned in the bid shall be entertained. 16) The EMD amount, to the unsuccessful bidder/s, shall be returned by Kotak
Mahindra Bank Ltd, in their accounts by way of RTGS / NEFT / Funds Transfer, within 10 (Ten) working days and without any interest.
17) The Authorized Officer has the absolute right to accept or reject a bid or postpone/cancel the notified E —Auction Sale without assigning any
reason. In the event of postponement/cancellation of the E — Auction Sale after submission of the bids, EMD submitted by the bidders will be
returned, without interest and in case the bids are rejected, Authorized Officer can negotiate with any of the bidders or other parties for sale of the
property by private treaty. 18) Inan event of failure of the E —Auction Sale for the want of bids or otherwise or for any other reason, the Authorised
Officer can enter into a private treaty for sale of the property , as a whole or any part thereof, with the proposed purchaser or any other party
providing an offer to purchase the property. 19)In the event where a bidder is declared as the successful bidder in the e-auction sale conducted
and subsequent to that, if the auction proceedings are stayed by any Court /Tribunal, at any stage till the stage of issuance of the sale certificate
and handing over the possession, including but not limited to restraining the bank from further proceedings, then the bidder shall not have any
right to claim the refund of the EMD/amount so deposited by him /her or any interest on the amount so deposited towards the sale of the property.
The Bank atits sole discretion will refund the money so deposited, without any interest and/or damages and/or claims and no communication will
be entertained whatsoever in this regard. 20) If any bidder intends to bid for more than 1 property under auction, then the bidders has to submit
separate bids for each of the properties by following the process as mentioned above (if applicable to this e-auction). 21)  The particulars of
Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorized Officer / Secured
Creditor, but the Authorized Officer / Secured Creditor shall not be answerable for any error, misstatement or omission in this proclamation.
22) Any other encumbrances are not known to the Bank. The Authorized Officer or the Bank shall not be responsible for any charge, lien,
encumbrances, or any other dues to the Government or anyone else in respect of property Auctioned. The Intending Bidder is advised to make
their own independent inquiries regarding the encumbrances on the property including statutory liabilities, arrears of property tax, electricity
dues etc. 23) All statutory dues/ other dues including registration charges, stamp duty, taxes etc. shall have to be borne by the purchaser. 24)A | |
outgoings charges i.e. Municipal Taxes, Maintenance/Society charges, Electricity and Water charges and any other dues or taxes including
transfer charges / fees in respect of the property put for Auction-cum-Sale under the present notice shall be paid by the successful
Bidder/Purchaser solely. 25) All other incidental charges (including but not limited to security charges or maintenance charges for preservation
of the property under the present auction) will be borne solely by the highest bidder from the date of issuance of Certificate of Sale, which will
have to be cleared / reimbursed to the Bank before registration of the Certificate of Sale. However at the sole discretion of the Authorized Officer,
any just and reasonable delay will be considered for exemption, without setting any precedent for future. 26) As per Section 194-IA of the
Income Tax Act, 1961, TDS @1% shall be applicable on the sale proceeds, if the sale consideration is Rs. 50,00,000.00 (Rupees Fifty Lakhs
only) and above, the Successful bidder/purchaser shall deduct and deposit 1% TDS in the name/s of Mr. Chandrakant Shantilal Patel (having
PAN No. ABMPP1409K) and the same shall be deducted from the sale price of the respective property and deposit the same with Income Tax
Department. Furthermore only 99% of the Sale price is to be remitted to the Bank. The Sale Certificate will be issued by the Bank, in favour of the
Successful bidder/purchaser, only upon the receipt of Form 16B, Form 26QB and the Challan evidencing the deposit of such TDS. 27)
Sale will strictly be on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS”, “WHATEVER THERE IS BASIS” & “NO RECOURSE BASIS” on
the terms and conditions as mentioned herein, however the Authorized Officer shall have the absolute discretionary right to change or vary any
of the terms and conditions. The bidders are advised to make their own independent inquiries regarding any encumbrances, Search in Sub-
Registrar Office and Revenue Records and Municipal Records and any administrative Government records relating to the concerned Property
and shall satisfy themselves regarding the nature and description of the property, condition, any encumbrances, lien, charge, statutory dues,
etc. before submitting the bid for the concerned Property. Please note that the Bank/Authorised Officer/Secured Creditor does not in any way
guarantee or make any representation with regard to the fitnessttitle of the property/ies/assets under auction. Sale/auction will be strictly on no
recourse basis. 28) The Authorized Officer reserves the right to accept any or reject all bids, if not found acceptable or to postpone/cancel /
adjourn/discontinue or vary the terms of the auction at any time without assigning any reason whatsoever and his decision in this regard shall be
final. 29) The bidders shall be deemed to have read and understood the terms and conditions of the sale and shall abide by the said terms and
conditions. 30) The bidders should ensure proper internet connectivity; power back up etc., The Bank shall not be liable for any disruption due to
internet failure, power failure, or technical reasons or reasons / contingencies affecting the E-Auction proceedings. 31) Kotak Mahindra Bank
Limited or its employees will not be liable for any claims from any person in respect of the property/ies put for sale. 32) The present notice is also
uploaded on the Bank’s official website i.e. www.kotak.com and interested parties can visit the same also. 33) For inspection of the properties or
for any further details kindly contact Mr. Sahejpal Kapoor (Mobile No. +91-9049315353), Mr. Dushyantsinh Zala (Mobile No. +91-
9099091262), Authorised Officer Mr. Pranay Bharucha (Mobile no. +91-7045928097) and Mrs. Shivani Paste (Mobile no. +91-9699534999).

propesby, West: Ty Yagnik | praperty and stairs and Shap
Raoad af this Eu'ru:lilu. Wast: Shap |

Date: 19.01_2026, Place ; Rajiot The Authorised Officer, C58 Bank Lid

before the date of e-Auction, failing which the property will be auctioned / sold and balance dues, if any, will be recovered with interest and cost.

Place: Gujarat
Date : 22.01.2026

Sd/- Authorised Officer
For Tyger Home Finance Pvt. Ltd.

i
L

i
—

epaper.financialexpress.com

In case there is any discrepancy between the publications of sale notice in English and Vernacular newspaper, then in such case the English
newspaper will supersede the vernacular newspaper and it shall be considered as the final copy, thus removing the ambiguity

Place: Visnagar, Mehsana, Gujarat, Date : 22-01-2026 Sd/- Authorized Officer - For Kotak Mahindra Bank Ltd

!
1)
L

. Ahmedabad
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Phoenix ARC Private Limited |pgssession _
TP CISTERED OFFICE: 37 Floor | Wallace Towers (earfier known as Shiv NOTICE FORM A (@) pnb Huusing REG. OFFICE.: 9" FLOOR, ANTRIKSH BHAWAN, 22 K.G. MARG, NEW DELHI - 110001,

Building) | 139/140/B/1 | Crossing of Sahar Road and Western Express

Highway | Vile Parle (E), Mumbai - 400 057 PUBLIC ANNOUNCEMENT T T PHONES : 011-23357171, 23357172, 23705414 WEBSITE:-www. pabhousing.com
(Regulation 14 of the insolvency and Bankruptcy Board of India B.0. KOLHAPUR : ﬂlﬂtMDE Fnurth Floor, Matoshri Plaza. Venus Corner, Shahupuri, Kolhapur, Maharashira - 416001

(Voluntary Liquidation Pracass) Regulations, 2017) POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas, the Authorized Officer of Phoenix ARC Private Limited (acting as trustee of Phoenix Trust as mentioned on the below table

column) (Phoenix) under the securitization and reconstruction of financial assets and enforcement of security interest act, 2002 and in exercise
of the powers conferred under section 13(2) read with rule 3 of the security interest (enforcement) rules, 2002 issued demand notices to the bor- FOR THE ATTENTION OF THE STAKEHOLDERS OF Wheareas the urdessigned being e Authorsed Officer of e PNB Housing Finance Lid_ under he Secunsation and Reconstrucsion of Fnancial Azsels
rowers, co-porrower§, guarantors as detallled hereunder, calling upon the. respective borrowers, 9o-borrowers, guarantors to repay the amount SIL TRANSMISSION (RAJASTHAN) PRIVATE LIMITED ,g,,”,:,:,mmmﬁm of Rule 81} of Enforcement of Securtty Interest el 2002, and in exercise of powess conferred under section 1312) reac with Rule 3 of
mentioned in the said notices within 60 (sixty) days from the date of receipt of the same. The said borrowers, co-borrowers, guarantors having e Sacy iy Inderest (Erdorcement) Fules 2002 issbed demand nofice's on the dabe menboned against each acogunt caling upon the respective
failed to repay the amount, notice is hereby given to the borrowers, co-borrowers, guarantors and public in general that the authorized officer of {. | NAME OF CORPORATE PERSGN SIL TRANSMISSION [RAJASTHAN) PRIVATE porowen's o repay the gmount as mentioned egainst each account within B days fom the date of nalicejs ) date rfreceu-*tnhpsm nolice’s
the company has taken possession of the property described hereunder in exercise of powers conferred on him under section 13(4) of the said LINHTED The bomowe's having faled bo repay the amounl, noSics is hereby gean i the barrowar's and the publhc in general Biat he undersignad has taken
act r/w rule 8 of the said rules on the dates mentioned along with. The borrowers, co-borrowers, guarantors in particular and public in general are 5 1 BATE OF INCORPORATION OF | SR 20008 J:‘Sﬁsﬂl“ o the -11"=|;"_F'ﬂf|!-"lh‘E thaser :E'a"d :Hfﬂ'f:l E:“J*'”Fl Buariise pawers confared on him'her undar Saction 13i4) af the said Act raad with Rule B of (ha

i i i i i ias Wi i i ] ? E said Rubas on fhe dales manfoned againsleach acooun

_r;‘eréatg cayﬂon&dfntot to.d;aal Wt'th thf progerﬂes andf any t(:]ealmgs Wt'.th trcljetpropertles will be subject to the charge of Phoenix for the amount spec | CORPORATE PERSON | ) & borrowen's in particular and the pubc in gmm is hizreby cauticned nod o deal with he properyies and any daalﬂg with 1hie propestyfes will be
ea er?m With Tuture interest, Costs and charges from Ihe respective dates. ¢ . , 3. | AUTHORTY UNDER WHICH Registrar OF Comparses Ahrmedasbad E.thE'-.'I to tha charge of PNB Housing Finance Lid., for the amauwnt and intanast therean as per lnan agreesmeand, Tha bamowars” attenticon i\ invited o
Detalls of the borrowers, cg-borrowers, guarantorg, properties mortgaged, name of the trust, outstanding dues, demand notices sent under sec- il ey aravisions of Sub-section (B of Section 13 ofthe Act, inrespedt of time available, b redesm the secured assets
tion 13(2) and amounts claimed there under are given as under; |r.1r,uri*1n.-=.rtﬁ rlt-E-"I.E.‘E'JI:D P &Bﬂlﬂ o e - Date of Description ol he Properiy

i 1 ; {TNLABFLTAI el Rt el | fming ! escriptian of the Property/ies
panger Name and Address of the borrower, Details of the securities ; I?;?zfn gy;c:;(l:iilgﬁ;zical Possession ° E':'Hh;"ft'r"] EDERTITS HERCRy | | Ec] DORI 006 TO0NIG0S g ﬁn_ i Barrowet/ Eﬂamr %ﬂgﬂ Dutstanding . Morigaged
U3¢ | 2% T TG e STl ok D) ELUEITIL _ 3. Amount due in Rs. EFSEEH'E?:BE;Z;Z'-,?E“‘TT-"JEW HOUMOPI0618/544331) AJIT 16-10-2024|Rs. 42,20,613.27/-] 17-01-2026[R S NO 85, PLOT NO B,

(Trustee | 1.SUMEDHA ABHAY HUPARIKAR (SID/W of Abhay All That Piece And Parcel Of 1) Demand Notice. Date 05.08.2025 T T ,qr.:;*;'rrnm I g ey - MHLKOPDET 8549739 ANANDRAD :Hupﬂﬂﬁ Fﬂun!ll'-T'ﬁlﬂ Lﬂhh LF‘h!,'E:-:Hl:l RAMMAGAR, LJALAKY l'.ﬁ-lljl

of | Huparikar) FlatNo.9 Laxmi Prasad App Mangalwar Peth |  \ortgaged Property Of Sr No. | 2) Date of Symbolic Possession- _I_Icghbmd. e L B.0.: KOLHAPUR CHOUGULE/ Twenty Thousand Six TAMGACN ROAD, KOLHAPUR

Phoenix | Satara Satara Maharashtra India 415002 y : 19-01-2026 OFFICE ARD FRINCIFAL OFFICE Sun Cemral Place, 5P Ring Road, Mear Bopa ARCHAMA AT Hundred Thirteen Paise MAHARASHTRA - 416012,
Trust | 2ABHAY ARVIND HUPARIKAR (SDW of Arvind 78/4.P|0t No. 114, Area Ad 3) Amount due in Rs. 21,28,369)- (IF ANY)OF CORPORATE PERSON | Amball Cross Hoad, Ahmedabad - 380058 CHOUGALE Twenty-Seven Only) INDIIA

FY20-9) | Huparikar) FlatNo.9 Laxmi Prasad App Mangalwar Peth | Measuring 89.75 Sq.Mtrsongaon | (Rupees Twenty One Lac Twenty Eight Principal Office: oy =

Satara Satara Maharashtra India 415002 Tarf Satara,Nr Krushneshwar 'I(;hou)sand Three Hundred Si><fty31N[i)ne -6, Phase 1, Liverty Co-operative Sociaty PLAGE ; - NMNAPUR _ DATE:- 22.91.2626 AUTHORZED OFFICE, ¥ N8 HOUSING FINRNCE LTD.
Loan Account Number: LXSAT00216-170045361 nly) Due And Payable As of 31-07- Morth Main Road, Koregaon Park, Pune,
Templpe Satara Maharashtra- : .
Loan Amount Sanctioned: Rs.6,38,011/- (Rupees Six empipe oatara Manarashira- | 5025 with Applicable Interest From 01- _ | Maharashira, india, 411001
Lakh Thirty Eight Thousand &Eleven Only) | 415002 08-2025 Until Payment.In. Ful. B. | LIQUIDATION COMMENCEMENT | 17012026 ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD.
(Trustee | 1.Manojkumar Chandrakant Jadhav All That Piece And Parcel Of 1) Demand Notlce_ Date 24-0§-2025 | DATE OF CORPORATE PERSON | — Registered Office : 14th Floor, Eros Corporate Tower, Nehru Place, New Delhi-110019
of | (S/ID/W of Chandrakant Jadhav) Vitthal Mandir, Shejari | Mortgaged Property Of SrNo | 2) Date of Symbolic Possession- 7. | NAME, ADDRESS, EMAIL ADDRESS, | Uday Shreeram Sakrikar Tel : 91-11-43115600 Fax : 91-11-43115618

Phoenix | At/Post Kodoli, Satara, Maharashtra- 415004 2212 Plot No 17/B, Ad Measuring 17-01-2026 TELEPHONE MUMBER AND THE 303 Rahul Vikar ALane Nas 8, Dakanukar : Corporate Office : Unit No. : 502, C Wing, One BKC, Radius Developers, Plot No. : C-66,
Trust | 2.ASHWINI HAMBIRRAO SHINDE Lo S | 3) Amount due in Rs. 37,15,793/- REGISTRATION NUMBER OF THE | Cosory Kothrud Pune 411038 MAKING ASSETS WORN G-Block, Bandra Kurla Complex, Mumbai — 400051 Tel.: 022 68643101 \

FY21-6) | (S/ID/W of Hambirrao Shinde) Vitthal Mandir, Shejari | ~ 900.84 Sq.Mfr., Sawari Jawali | (Rupees Thirty Seven Lac Fifteen E-mail : india.in Website : india.l

. ! . LEHIDATOR Emaitipadaysakrikard@gmall.com -mail : acre.arc@acreindia.in Website : www.acreindia.in
At/Post Kodoli, Satara, Maharashtra- 415004 Satara Pune Maharashtra-415013 | Thousand Seven Hundred Ninety Three ; CIN : U65993DL2002PLC115769
. Process Spacific: .

Loan Account Number: LXPUN00416-170040843 Only) Due And. Payable As of 31-05-

Loan Amount Sanctioned: Rs.15,27,728/- (Rupees 2025 With Applicable Interest From 01- IF Regestration Nos: s : 2 APPENDIX IV-A - SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

Fifteen Lakh Twenty Seven Thousand Seven Hundred & 06-2025 Until Payment In Full. BE1/1PA-D01/IP-PO1 220y 201 8- 18,1197 - : e : :

Twenty Eight Only) AFA Mog AL L/11997 /00 300627,/ 100014 E-auction Sale Notice for sale of Inmovable Assets under the Securitization and Reconstruction of Fi-
(Trustee | 1.AMAR TUKARAM JADHAV | AllThat Piece And Parcel Of | 1) Demand Notice Date 24-06-2025 _ | valid il 30.06 2027 nancial Assets and Enforcement of Securlty Interest Act, 2002 read with proviso to Rule 8(6) & 9(1) of The

of | (S/DIW of Tukaram Jadhav) S.No. 392/B PNo. 140 Shri : i 8. | LAST DATE FOR SUBMISSION OF | 160220268 Security Interest (Enforcement) Rules, 2002. ,

Phoenix | Datta Darshan Co-Op Soc. Shahuburi Satara Satara Mortgaged Property Of SNo | 2) Date of Symbolic Possession- L AME Notice is hereby given to public in general and in particular to the Borrower(s), Co-Borrower(s), Mortgagor(s) and
Trust Maharashrtra i 5pooz : upurt Satar @1 2212Plot No 18, Ad Measuring | 17-01-2026 Guarantor(s) that the below described Immovable Properties mortgaged/charged to Assets Care & Reconstruc-
FY21- | 2.POONAM AMAR JADHAV 500.46 Sq.Mtr., Sawari Taluka | 3) Amount due in Rs. 29,76,404/- NU'IEI‘;': & i‘*--‘;‘-‘-_fi'f !}"-*f-j_lllml 5:1'113|L;F?:;‘3T275§£N1“-“-“51'““-"#"“1"-‘“'5 LIMITED s tion Enterprise Ltd. [CIN: U65993DL2002PLC115769] (“Secured Creditor”), the physical possession of which

- ) - , N T SO SR AOHENY WL AT (M s : has been taken by the Authorised Officer of the Secured Creditor, will be sold on “as is where is”, “as is what is”
14) | (S/D/W of Amar Jadhav) S.No. 392/B P.No. 140 Shri | Jawali Satara, Pune Maharashtra- | (Rupees Twenty Nine Lac Seventy Six The etakehaldars of SIL TRANSMISSION (RAJASTHAN) PRIVATE LIMITED are hereby w ‘o ; : .
Datta Darshan Co-Op Soc. Shahupuri Satara Satar oy EE SN MR N i PON | AN) HERTETEL and “whatever there is” basis for the recovery of amount due to Secured Creditor from the following Borrower(s),
Maha ?ﬂs aI di 0415pOOZOC' O SR S 415013 Thousand Four Hundred Four Only) Due called uponto submit a proof of their claims, on or before 16-02-2026, (o the liquadator at Co-Borrower(s), Mortgagor(s) and Guarantor(s) along with the Reserve Price and Earnest Money Deposit men-
anarashtra Inala : the address mentioned againsy ilam 7, - ’
. And Payable As of 31-05-2025 With -
Loan Account Number: LXPUN00416-170040847 " . ayable 7 o I The financiad credstans shall sutmit their prood of claims by electronic means only, Al othar tioned below for each property:
Loan Amount Sanctioned: Rs.13,74,868/- (Rupees Applicable Interest From 01-06-2025 stakahaldars may submit the proof of clalms in persan, by post ar by slectronic means. S DETAILS OF SECURED ASSET . .
Thirteen Lakh Seventy Four Thousand Eight Hundred & Until Payment In Full. Subimission of faise or miskeading proafs of claim shall attract panaltios Sr. | Loan Account No. Name of Total Outstand- Reserve Earnest |Bank Account Details
Sixty Eight Only) Mame s Signature af the Liguldiator: No. | & ACRE TRUST Borrower(s) / ing Dues as on Price Money for
(Trustee | 1.VIJAY RAMCHANDRA JADHAV (S/D/W of |  All That Piece And Parcel Of | 1) Demand Notice Date 24-06-2025 Uiday Shreeram Sakeikar Name Co-Borrower(s)/ 20.01.2026 (in Rs.) Deposit EMD payment
of | Ramchandra Jadhav) Vijaynagar At - Post - Bhuinj Wai |  Mortgaged Property Of SrNo- | 2) Date of Symbolic Possession- Diate: 22-01-20:26, Place: Pune Mortgagor(s)/ (InRs.) (InRs.)

Phoenix | Tal - Dist- Satara Satara Maharashtra India 415515 2212 Plo No-32 Sawari Jaol 17-01-2026 | Guarantors
Trust | 2.JYOTI VIJAY JADHAV 0 NO-92 vawart Jaoll | 3) Amount due in Rs. 17,94,170/- 1 26691826 Singu Agatrao 2 9,39,646.54/- ¥ 12,50,000/- [ % 1,25,000/- | Account Name:

FY21-2) | (S/DIW of Vijay Jadhav) Vijaynagar At - Post - Bhuinj | ~ Satara 0 0 Nr. Adhar Ashram | (Rupees Seventeen Lac Ninety Four ACRE 158 TRUST Khatal/ Rupees Nine Lakhs Rupees Rupees |ACRE-158-TRUST,

Wai Tal - Dist- Satara Satara Maharashtra India 415515 Jawali 415002 Satara Satara | Thousand One Hundred Seventy Only) Kavita Singh | Thirty Nine Thousand Twelve One Lakh |Account Number:

Loan Account Number: LXSAT00316-170028778 Maharashtra Due And Payable As of 31-05-2025 With Khatal Six Hundred Forty Six | Lakhs Fifty | Twenty Five |0901102000041876,
Loan Amount Sanctioned: Rs.12,52,868/- (Rupees Applicable Interest From 01-06-2025 And Fifty Four Paise | Thousand | Thousand |Bank: IDBI Bank, IFSC
Twelve Lakh Fifty Two Thousand Eight Hundred & Sixty Until Payment In Full. Only Only Only Code: IBKL0000901
Eight Only) | Description Of The Secured Asset: All that piece and parcel of Plot Number 09, situated at Village Mauje Shindawane,

PLACE: PUNE AUTHORISED OFFICER within the limits of Pune Division, Sub-Division Taluka Haveli, under the Office of the Sub-Registrar Haveli Nos. 1 to 27,

DATE: 22.01.2026 FOR PHOENIX ARC PRIVATE LIMITED, and within the jurisdiction of Pune Zilla Parishad and Taluka Panchayat Samiti Haveli, forming part of Gat Number 417
admeasuring 01 Hectare 14 Are with an assessment of Rs. 3.81, out of which an area admeasuring 1100 square feet is
i hereby conveyed, together with an iron sheet shed admeasuring 10 feet x 10 feet (100 square feet) constructed thereon
! and bearing Gram Panchayat Property Number 924/162, and bounded on the East by Road, on the South by Road, on the
ASSET RECOVERY MANAGEMENT BRANCH West by Plot Number 08, and on the North by Plot Number 10 )
3% e sﬁt" g Bank of India Building, First Floor, 28, S. V. Road, Andheri (W), Near Andheri West Railway 2 |H402HLT1032133/| Suyash Ashok | 2801,032.47/-&2% |Z 26,00,000/- | 2,60,000/- | Account Name :
i e f1 Station, Mumbai — 400 058. Tel No. — 26210406 / 07, Email: asset.mnz@bankofindia.bank.in H402HHL1026809 Joshi 29,53,991.86/- Rupees Rupees Rupees |ACRE-178-TRUST
Ballh I:If Iﬂdia ' ACRE 178 TRUST Eight Lakhs One Twenty Six | Two Lakhs |Account Number :
Thousand Thirty Two Lakhs Only Sixty 0901102000042617
And Forty Seven Thousand |[Bank: IDBI Bank

Twenty Nine Lakhs Fifty
Three Thousand Nine
Hundred Ninety One

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the following Borrower(s) and Guarantor(s) that the below described And Eighty Six Paise

immovable properties mortgaged/charged to Bank of India (Secured Creditor), the constructive/physical possession of which has been Only

taken by the Authorized Officers of Bank of India, will be held on “as is Where is” “as is what is”, and “whatever there is”, for recovery Description Of The Secured Asset: All that piece and parcel of Flat/Unit bearing Number 1103, situated on the 11th Floor,
of respective dues as detailed here under against the secured assets mortgaged/charged to Bank of India from respective borrowers admeasuring 33.69 square meters (carpet area) along with the allocated right to use all common and restricted common

areas in Building “B” of the project known as “Mantra City 360", constructed on the land bearing Survey Number 389/1/A
(Old Survey Number 646) totally admeasuring 6 Hectares 61 Are, out of which 5 Hectares 79 Are is the subject property,
situated at Village Mouje Talegaon Dabhade, Taluka Maval, within the jurisdiction of Talegaon Dabhade Municipal Council

and guarantors. The reserve price and earnest money deposit is shown there against each secured asset. The sale will be done by the
undersigned through E-Auction platform provided hereunder.

E'AUCTI_ON SALE NOTICE UNDER SARFAESI ACT2002 CUM NOTICE TO BORROWER / GUARANTOR and Sub-Registrar Maval, together with an enclosed balcony admeasuring 0.00 square meters, terrace admeasuring 2.67
(E-Auction Date- 10.02.2026) (Rs. In Lakh) square meters and dry balcony/dry terrace admeasuring 2.08 square meters, along with all easementary rights of way and
. all benefits and appurtenances attached thereto and standing on, over, above and below the said land, and bounded on the
-l Names of the ngfiig;e Minimum (g’(il'ag?:g %?tgﬂ_:::': East by remaining part of Survey No. 389/1/A and Survey No. 388 and Road, on the West by DP Road, Survey No. 389/1/B
No Account/ Description of the properties EMD Bid Int, Penal Int | inspection of Contact No. and Survey No. 428, on the South by Survey No. 390 and Road, and on the North by Nala.
Borrower/ Guarantor Amount Increment ’& Exp) property 3  |H402HLT1183272/ Krishnat 327,42,471.89/-& % 24,90,000/- % 2,49,000/- | Account Name :
PR - - : H402HHL1178877 Kashinath %7,53,796.81/- Rupees Rupees Rupees |ACRE-178-TRUST
Building No-28, Flat No-03, 1st Floor, Sltua_ted 02.02.2026 ACRE 178 TRUST Chougale/ Twenty Seven Lakhs | Twenty Four | Two Lakhs [Account Number :
1 "(":thF.’“rQa "Lagg;.fﬁmp'zx’;ear Old RTO Office, 3;*'_23’ 0.25 501.00 | (12:00PM To | 9937706007 Radhika Forty Two Thousand | Lakhs Ninety | Forty Nine |0901102000042617
(S);rr]:bzll?c ,Poslseslrsc:in,wili?leéank) . 3.00PM) Krishnat Four Hundred Seventy | Thousand Thousand |Bank : IDBI Bank
Chougale One And Eighty Nine Only Only IFSC : IBKL0O000901
Building No-28, Flat No-04, 1st Floor, Situated 02.02.2026 Paise Only & Rupees
at Purna Nagar Complex, near Old RTO Office,| 33.00/ o Seven Lakhs Fifty
2 Chinchwad, Chikhliroad, Pune. 3.30 0.25 501.00 “i‘%%ﬁ"lcl)m RASTF06007 Three Thousand Seven
M/s. Mathurabai (Symbolic Possession with Bank) . Hunqred Ninety S!x
Rambhau Narkhede |Building No-28, Flat No-05, 1st Floor, Situated 02.02.2026 And E'ghgngne Paise
i at Purna Nagar Complex, near Old RTO Office,| 33.00/ P !
3 gﬁ::,::f;rTruSt Chinchwad,gChikhIircE)ad, Pune. 3.30 0.25 501.00 (1%3%';"\\"")1-0 9937706007 Description Of The Secured Asse?: All that piece a}nd parcel of Flat Plremises bearing I:Iat Numper 02, admegsuring 56.18
1. Mr Ramesh (Symbolic Possession with Bank) . square rTJeters (605 square feet), situated on the Flrgt Floc_)r of the building known as “Amey Niwas Sahakari Gruhnirman
> — - Sanstha,” constructed on Plot Numbers 04 and 05 bearing City Survey Numbers 1845 and 1846 (out of Old Survey No. 24 and
Rambhau Narkhede |Building No-28, Flat No-08, 2nd Floor, Situated 02.02.2026 New Survey No. 26), each admeasuring 468.9 square meters as per City Survey records, situated at Anandnagar and within
4 |2- Mr. Sudhakar at Purna Nagar Complex, near Old RTO Office, | 33.00/ 0.25 501.00 (12:00PM To | 9937706007 the limits of Talegaon Dabhade Municipal Council, Taluka Maval, District Pune, and Registration District Pune, Sub-Registration
Rambhau Narkhede | Chinchwad, Chikhliroad, Pune. 3.30 ' 3.00PM) Taluka Maval, together with balconies and proportionate undivided share in staircases, landings, common spaces, lobbies and
3. Mrs. Surekha (Symbolic Possession with Bank) area under walls, along with all easementary rights available to the transferor as a member of the said society.
Rambhau Narkh ildi - - i
ambhau Na ede Building No-28, Flat No-09, 2nd Floor, Sltua_ted 02.02.2026 The above Loan Account(s) along with all right(s), title(s), interest(s), underlying security(ies), pledge(s) and/ or guaran-
tP N C I Old RTO Off 33.00/
5 éh' urrr:a daggr:'kr?lmp Zx,F?ear Ice, 3 '30 0.25 501.00 (12:00PM To | 9937706007 tee(s), including the Immovable Properties, mentioned hereinabove had been assigned to Assets Care & Reconstruc-
(S;r]:bt\;vl?c ’Poslseslrsc:in’wilmeéank) ) 3.00PM) tion Enterprise Ltd., acting as a trustee of various trust mentioned clearly in column provided above.
Building No-29, Flat No-10, 2nd Floor, Situated 02.02.2026 _ ; IMPORTANT INFORMATION REGARDING AUCTION PROCESS _
6 at Purna Nagar Complex, near Old RTO Office,| 33.00/ 025 501.00 (12:00.PM To | 9937706007 1 EMD payment through demand draft/RTGS/NEFT shall be drawn/paid in favor of the bank accounts men-
Chinchwad, Chikhliroad, Pune. 3.30 ' ’ ’ tioned above
(Symbolic Possession with Bank) 3.00PM) |2 | Date & time of Auction | 25th February 2026, 2:30 PM to 3:30 PM
Terms and Conditions of the E-auction are as under: E-Auction is being held on “AS IS WHERE IS” basis, “AS IS WHAT IS BASIS” and |3 | Last date of submission of EMD | 24th February 2026 till 4:00 PM
“WHATEVER THERE IS BASIS” and will be conducted “On Line”. 4 Web Site for Auction www.bankeauctions.com
The auction sale will be “online E-auction / Bidding through website —URL: https://BAANKNET.com on 10.02.2026 |5 | Contact Details | Rohan Sawant - 9833143013 / Jitesh Sawant - 9082522455/

(E-Auction Date- 10.02.2026) (Between 11:00 AM and 05:00 PM with unlimited extensions of 10 minutes each) Akshay Hassija - 8080239611
E-auction bid form Declaration, General Terms and Conditions of online auction sale are available in websites- https://www.bankofindia.bank.in :
Bidder may visit URL: https://BAANKNET.com, where “Guidelines” for Bidders are available with educational videos. Bidders have to complete
following formalities well in advance:-

(0]

: Inspection of the Property on prior appointment basis only _
7 For detailed terms and condition of the sale, please visit the website www.acreindia.in .in / www.bankeauc-

< Step 1: Bidder / Purchaser Registration: Bidder to Register on e-Auction portal URL: https://BAANKNET.com using his mobile no. and E-mail | |tions.com |
ID. (PDF (Buyer Manual) describing the step by step process for registration is available for download in the home page under Help option at Date: 22.01.2026 Sd/- Authorized Officer,
the bottom of the page.) Place: Pune Assets Care & Reconstruction Enterprise Ltd.

< Step 2 : KYC Verification: Bidder to upload requisite KYC documents. KYC documents shall be verified by e-auction service provider (may take
2 working days).

< Step 3 : Transfer of EMD amount to his global EMD wallet: Online /Off-line transfer of funds using NEFT / Transfer, using challan generated on
E-auction portal.

< Step 1 to Step 3 should be completed by bidder well in advance, before e-auction date. Bidder may also visit : https://[BAANKNET.com for
registration and bidding guidelines e —

< Helpline Details / Contact Person Details of : BAANKNET

PUNJAB NATIONAL BANK CIRCLE OFFICE
1st Floor, Aurora Towers, 9, Moledina Road, Pune, PIN Code- 411001
Phone: 9873921998, E-mail:copunesamd®@pnb.bank.in

pnb punjab national bank

(i Govl, of Indla Lindsrtaking)

Name Team Number o-Mail SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
: support.ebkray@psballiance.com E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
Helpdesk Number PSB Alllance 6291220220 support.ebkray@procure247.com 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Mr. Dharmesh Asher PSB Alliance 9892219848 avp.projectmanager2@psballiance.com Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property
Mr. Sudhir Panchal iSourcing Technology 8160205051 sudhir@procure247.com mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has been taken by the Authorized Officer of the
1. Intending bidders shall hold a valid e-mail address, for further details and query please contact BAANKNET Helpdesk Number 8291220220 Bank/Secured Creditor, will be sold on "Asiswhereis", "Asiswhatis", and "Whatever there is" onthe date as mentioned in the table herein below, for recovery of its
Helpline e-mail ID support. BAANKNET@psballiance.com and support.ebkray@procure247.com dues duetothe Bank/Secured Creditor fromthe respective borrower( )and guarantor (s). The reserve price and the earnest money deposit will be as mentionedin
2. To the best of knowledge and information of the authorized officer there is no encumbrances on the property/ies. However, the intending thetable belowagainstthe respective properties.
bidders should make their own independent inquiries regarding the encumbrances, title of the property/ies put on auction and claims/rights/ SCHEDULE OF THE SECURED ASSETS
dues effecting the property, prior to submitting their bid. The e-auction advertisement does not constitute and will not be deemed to constitute
any commitment or any representation of the bank. The property is being sold with all the existing and future encumbrances whether known A) Dt. Of Demand Notice | A) Reserve Price Details of
or unknown to the bank. The authorized officer/secured creditor shall not be responsible in any way for any third party claims/rights/dues. No u/s13(2) of SARFESI (Rs.In Lacs) the
claim of whatsoever nature will be entertained after submission of the online bid regarding property/ies put for sale. i Act 2002 F
3. Earnest money deposit (EMD) shall be deposited through RTGS/NEFT/Fund Transfer to the bank account as guided and mentioned in : Name of Branch / Name of Account Dewg?g&?ggame B) Outstanding Amount B) EMD Date/leme en;ucr;lsbra
https://IBAANKNET.com portal before participating in the bid online. Srl Mortgaged, Owner's : id o
4. The KYC documents are 1.Proof of Identification (KYC) viz. Voter ID Card/Driving License/Passport 2. Current Address Proof for communication No. gag () Possession Date C) Bid Increase E-Auction | known to
3. PAN Card of the bidder 4. Valid e-mail ID/contact number of the bidder etc. LGl u/s13(4) of Amount the
5. Date of inspection will be as mentioned in the table above with prior appointment with above mentioned contact numbers. Name & addresses of the (Mortgagers of SARFESI Act 2002 secured
6. Prospective bidders may avail online training on e-auction from : https://BAANKNET.com portal. Borrower / Guarantors Account properties) D) Nature of Possession creditors
7. Bids shall be submitted through online procedure only in the prescribed formats with relevant details. symbolic/Physical/
8. Bidders shall be deemed to have read and understood the terms and conditions of sale and be bound by them. Constructive
9. The bid price to be submitted shall be above the reserve rice and bidders shall improve their further offers in multiples of Rs.10,000/- -
(Rupees Ten Thousand) for Reserve Price up to Rs.20.00 lakhs/Rs.25,000/- (Rupees Twenty Five Thousand) For Reserve Price 1. | BRANCH - CHAKAN/ Mr. Dinesh Yashwant Desale Flat No. 13, 3rd Floor, E-1| A) 01.10.2016 A)Rs.13.48 Lacs | 06.02.2026
above 20.00lakh — up to 50.00 lakhs/ Rs.50,000/-(Rupees Fifty thousand) For Reserve Price above 50.00lakhs - Up to 1.00 Crore / . i i |
Rs.1,00,000/- (Rs. One Lakh) For Reserve Price above Rs.1.00 Crore —up to Rs.5.00 Crore / Rs. 5.00 Lakhs (Rupees Five Lakhs) for Mr.Dinesh Yashwant Desale _ , \FI)an Ejat NU.1A752bSaIchaDa B) Ri.fll1£r?,7$5£72 ‘ B)Rs.134lacs | tE:)t }‘!j%%l-ll-lrrss NA
Reserve price above Rs.5.00 Crore — up to Rs.10.00Crore/ and 10.00 Lakhs (Rupees Ten Lakhs) for Reserve Price above Rs.10 Crore. Flat No.13 3rd Floor, E-1Wing Gat No.1752 Saibaba Paradise,| Parddise, Ambethdn urther Interes ORS20,000/-  |iirh suranci
10. It shall be the responsibility of the interested bidders to inspect and satisfy themselves about the property before submission of the bid. Ambethan Road, Chakan-410501. Road, Chakan-410501. w.ef 31122025 ' (with extension
11. The earnest money deposit (EMD) of the successful bidder shall be retained towards part sale consideration and the EMD of the unsuccessful And Also at : Flat No.13, B-3, Balkrishna Nagar, Ambethan () 14.12.2020 ?ffllgcnglsggﬁ\l;)s
bidder will be returned on the closure of the e-auction sale proceedings. . i : :
12. The earnest money deposit shall not bear any interest, the successful bidder shall have to pay 25% of the purchased amount (including Road, Chiakan, taluka-Kned, Pune-410501 D) Physical Possession |
earnest money already paid immediately on acceptance of bid price by authorized officer on the same day or maximum by next day and the 2. | BRANCH - SHIRUR/ Mr. Sagar Shamkant Ware Flat No. 04.2nd Floor. Sai | A) 21.12.2021 A) Rs. 13.47 Lacs 06.02.2026
balance of the sale price on or before 15th day of sale. The auction sale is subject to confirmation by the bank. Default in deposit of the amount ' ! |
by the successful bidder at any stage would entail forfeiture of the whole money already deposited and property shall be put to re-auction and Mr.Sagar Shamkant Ware Prasad Apartment, CTS. | B)Rs. 21,89,706.20 B) Rs.1.34 Lacs at1.00 Hrs NA
the defaulting bidder shall have no claim/right in respect of the property/amount. Flat No. 04, 2nd Floor, Sai Prasad Apartment, C.TS. No.472/A| No.472/Aand 472/B, Near + further interest + t0 15.00 Hrs
13. The prospective qualified bidders may avail online training on e-auction from : https://BAANKNET.com portal prior to the date of e-auction and 472/B, Near Ram Mandir, MG Road, Shirur, Tal.-Shirur,| Ram Mandir, MG Road, w.e.f 3112.2025 C) Rs 20,000/- (with extension
neither the authorized officer nor the bank will be held responsible for any internet network problem power failure, any other technical lapse/ Dist Pune 412210 shirur, Tal-Shirur, Dist | C) 20.07.2022 of 10 minutes
failure etc. in order to ward off such contingent situation the interested are requested to ensure that they are technically well equipped with And Also at-119[i vashwant Colonv Shirur- 412210 o ! e - if necessary)
i’ Iezl,dequljate por:/virbbad(t%p e’ic. fordsutc_:ces?]fully partlclzl%e}tmgtr:n the 1(__a-alIJctlorljt_?_ve?t./ stration ch ol | statutory d ot P s v Pune412210. D) Symbolic Possession |
. Purchaser shall bear the stamp duties charges including those of sale certificate / registration/ charges including all statutory dues payable to :
the government, taxes and rates and outgoing both existing and future relating to the property. 3. | BRANCH - NARAYANGAON/ Smt. Sapana Panchanan Biswas | Flat No. 7q4, 7th Floor, [ A) 22.10.2021 A) Rs.18.90 Lacs | 06.02.2026
15. Buyer shall bear the TDS wherever applicable including other statutory dues, registration charges, stamp duty etc. Smt.Sapana Panchanan Biswas Saumya Heights, Plot NO. [ g) . 22,08,519.81 B)Rs.189lacs | AtT.00HIS | NA
16. The authorized officer/ bank is not bound to accept the highest offer and has absolute right and discretion to accept or reject any or all offers or Flat No. 704, Tth Floor, Saumya Heights, Plot No. 623/2, 623/2,624/1,624/2,624/3, + further interest | to 15.00 Hrs
:gjyotjergslggstthp;gef/grancel the e-auction or withdraw any property or portion there-of from the auction proceeding at any stage without assigning 624/1 624/2, 624/3, 624/4, Off Narayanwadi Road, Jay 624/4, Off Narayanwadi wef 3112.2025 C) Rs 20,000/ (with extension
17. The sale certificate will be issued in the name of the purchaser(s)/applicant(s) only and will not be issued in any other name(s). Ambebagar Road, Narayngaon, Tal.junnar Pune410504.  [Road, Jay Ambebagar| c) 2112.2023 ?;;gg;g:ﬁ?
18. The sale shall be subject to rules/conditions prescribed under the Securitization and Reconstruction of Financial Assets and Enforcement of And Also at : S. N0.607/1, P.S.Arcade,Khodad Roadd, | Road, Narayngaon, Tal. D) Physical Possession
Security Interest Act 2002. Further details inquiries if any on the terms and conditions of sale can be obtained from the contact numbers given. Narayangaon, Junnar, Distt Pune 410504. JunnarPune 410504.
19. If any participant deposits the EMD after registering himself and afterwards opt to not to bid, can reverse the bid amount through system as :
specified in : https://BAANKNET.com portal. . 1. The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002. Detailed terms and conditions of the
20. GST, wherever applicable, to be borne by successful bidder. saleisavailable/published in the following websites/web portal: a) https://baanknet.com b) www.pnbindia.in
SALE NOTICE TO BORROWER/ GUARANTORS ) . B " N ”
The undersigned being the Authorized Officers of Bank of India are having full powers to issue this notice of sale and exercise all powers of sale 2 The propertiesare beingsold on, “ASIS WHERE IS BASIS and "AS ISWHATIS BASIS” and "WHATEVER THERE IS BASIS _ .
under securitization and reconstruction of financial assets and Enforcement of Security Interest Act, 2002 and the rules framed there under. You 3.The particulars of Secured Assets specified in the Schedule herein above have been stated to the best of the information of the Authorised 0fficer, but
haov, Hence, the Bank has tesued demand notices to all of you under soetion 13(2) 10 pay the amount mentionad there on within 60 days. vou the Authorised 0ficer shall not be ansuerable forany error, mis-statement or omission in this proclamation.
have failed to pay the amount even after the expiry of 60 days. Therefore, the Authorized Officers in exercise of the powers conferred under 4. The Sale will be done by the undersigned through e-auction platform provided at the Website https://baanknet.com on Dt.06.02.2026 and starts at
section 13(4), took possession of the secured assets more particularly described in the schedule mentioned above. Notice is hereby given to you 1.00AM.
to pay the sum as mentioned above before the date fixed for sale, failing which the property will be sold and balance due if any will be recovered 5. * Itis open tothe Bankto appoint a representative and to make self-bid and participate inthe auction.
with interest and cost from you. Please note that all expenses pertaining to demand notice, taking possession, valuation and sale of assets etc.
shall be first deducted from the sale proceeds which may be realized by the undersigned and the balance of the sale proceeds will be appropriated STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
towards your liability as aforesaid. You are at liberty to participate in the auction to be held on the terms and conditions thereof including deposit
of earnest money. NIKHIL SHREEVATSA
Sd/- Date: 22/01/2026 AUTHORIZED OFFICER
Authorized Officer Place: Pune PUNJAB NATIONAL BANK
Date: 21.01.2026 Bank of India

Place: Mumbai Asset Recovery Management Services Branch . . . . . .
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